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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
SUPPLEMENARY AFFIDAVIT
IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/hv S, 25,26 &28 of NGT Act 2010)

IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls PG College

Through Its Authorized Representative
Arvind Srivatsava, Trustee

Saket Girls PG College, Gaighat Road,
Dahilamau, Pratapgarh, Uttar Pradesh.
Pin Code: 230001

Mob No: 9838107210

Email Id: Admin@Saket.Education

............ APPLICANT

VERSUS

1. State of Uttar Pradesh
Through Chief Secretary,
101, Lok Bhawan, U.P. Civil Secretariat,
Vidhan Sabha Marg, Lucknow, Uttar Pradesh
Pin Code:- 226001
Phone No: 0522-2289212/2289296,
Email Id: CSUP@NIC.IN
2. The Executive Officer,
Nagar Palika Parishad. Belha Pratapgarh, Uttar Pradesh
Pin Code: 230001 w
Mob No: 7355038052
Email Id: EONPPPRATAPGARH@GMAIL.COM
3.The Principal Secretary,
Public Works Department,
Government Of Uttar Pradesh,
96, Mahatma Gandhi Marg,
Raj Bhavan Colony,The Mall Avenue,
Lucknow,Uttar Pradesh,
Pin Code:-226001,
Phone No:-522-2234561
Email 1d:-NR.GOKARN@NIC.IN
4. The Superintendent Engineer (Civil)/ Executive Engineer,
Public Works Department,
Construction Division;2,
Bela Pratapgarh, Uttar Pradesh,
Pin Code: 230001
hone No:-QA4342-220270/220997/94 15457258 .
: ay Idg ! WRATAPGARHCIRCLEG@GMALL.COM
R Director, Directorate of Local Bodies, Up

7‘2’ AKoom No. 206, Second Floor, Office Of Director, Local Bodies, Uttar Pradesh.

/ Plot No. 18. Sector 7, Gomti Nagar Lucknow
- g Pin Code: 226010

Number: 0522-2838110
< Jmail 1d: DIRUPLBGeNICIN ‘EL

/-#\_\
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6. The District Magistrate,

Pratapgarh, Uttar Pradesh,

Pin Code: 230001

Mob No: 9454417520,

Email 1d: DMPRA@NIC.IN

7. The Divisional Commissioncr, Prayagraj Division
Divisional Commissioner Oflice, Prayagraj

Pin Code: 211002

Mab No: 9454417492

Email 1d: COMMALL@NIC.IN

....................... RESPONDENTS

The humble affidavit of the applicant abovenamed

MOST RESPECTFULLY SHOWETH:

1.

That Present Affidavit is filled to bring on record the present
update of the situation prevailed at the Applicant College
premises.

That the deponent is the applicant in the above-captioned
Application, and being well acquainted with the facts and
circumstances, am competent to swear this affidavit.

That this affidavit is proffered in supplementation to the prior
pleadings and submissions tendered before this Honorable
Tribunal concerning the matter. The necessity for this
supplementary affidavit arises from the imperative to apprise the
Tribunal of subsequent developments and to introduce additional
evidentiary matter germane to the resolution of this case.

That on 16.04.2024, the Applicant/Petitioner, seeking
enforcement of the orders and judgment previously rendered by
this Honorable Tribunal, dispatched a letter to Respondent No. 2
Copies of this communication were also furnished to all other
Respondents, including the Chief Secretary of the Government of
Uttar Pradesh, the Principal Secretary of Urban Development, the
Principal Secretary of the Public Works Department, the
Divisional Commissioner of the Prayagraj Division, and the

District Magistrate of Pratapgarh. The letter articulated a plea for

othance with the Tribunal’s directives concerning the
?0\ dication of waterlogging within and around the college

.

campus. This request was necessitated by the Respondents' failure

O“"

implement the assured daily measures for the removal of

“""\v.‘d'-’ .’L' s | f g o - .
NG A
Mxistmg waterlogging and the prevention of further such
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occurrences, despite their previous commitments to this Tribunal

on the last date of listing. A copy of the letter and Email dated

16.04.2024 is annexed herewith and marked as Annexure no. Al

That despite the lapse of over 40 days since the last date of listing,

during which Respondent No. 2 provided assurances to this

Honorable Court, no action was undertaken by the concerned

none of
the other respondents took heed to comply with the orders,

authority regarding the stipulated measures. Regrettably,

directions, and judgment of this Honorable Court. Consequently,

the Applicant found it necessary to once again reach out to all

concerned authorities through a letter and Email dated 21.05.2024

and 28.05.2024 seeking adherence to the Tribunal's directives.

However, this effort was met with the same disregard as

previously encountered. A copy of the letter and Email dated

21.05.2024 and 28.05.2024 is annexed herewith and marked as
Annexure no. A 2

That the premises of the applicant college have been continuously
submerged in drainage water, posing significant risks to the

structural integrity of the college building and the safety of its
students, staff, and the general public. Despite numerous
communications, including emails and letters addressed to the
relevant authorities, Respondent No. 2 failed to undertake the
cleaning of the campus, remove the waterlogging around the
campus, or commence construction on the proposed drainage
system. This inaction persisted even after repeated attempts by the
Applicant to catalyze action.

That, aggrieved by this continuous disregard and inaction, the
Applicant through a letter and email dated 08.06.2024 was
compelled to again approach the District Magistrate of
Pratapgarh, who is designated as the Nodal Authority by this

Honorable Tribunal for the execution of its judgments,. The

at no work had been initiated by

-~ LN r\};\" ) : | - .

M&; any authority in compliance with the Tribunal’s orders and
4',{7‘!' %\"-?;'udgments, thereby exacerbating the hardships faced by the
g y

4 Applicant,

\,%5—:*-/ Q," -'8

That further, the Applicant highlighted the urgent need for action

considering the imminent rainy season, which could potentiallyg\/

(2
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cause additional damage. It was stressed that the college building,
valued at over two crores, is on the verge of collapse, and any
further delays in addressing these issues could result in
catastrophic consequences. Thus, immediate and decisive action
by the Tribunal's appointed Nodal Authority is imperative to avert
an inevitable disaster. A copy of the letter and Email dated

08.06.2024 is annexed herewith and marked as Annexu reno. A3

That applicant again approached the Respondent no. 2 through
letter and emails dated 19.06.2024 and 24.06.2024 and reiterated
its concerns and pleaded for rescue but concerned officer paid no
heed to respond or take any action in this regard. A copy of the
Letter and Email dated 19.06.2024 and 24.06.2024 is annexed

herewith and marked as Annexure no. A 4 to this Affidavit.

That, regrettably, the District Magistrate of Pratapgarh continued
to disregard the ongoing communications from the Applicant,
demonstrating an apparent lack of responsiveness to the
escalating crisis. In a further effort to address the deteriorating
conditions, the Applicant once again reached out to the District
Magistrate (Respondent No. 6) through an email dated
22.06.2024. This correspondence detailed the critical state of
affairs, noting that drainage water was now heavily flowing
towards the foundation of the building, with the heavy sound of
flowing water audibly indicating the severe risk of structural
collapse. A copy of the Email dated 22.06.2024 is annexed

herewith and marked as Annexure no. A 5 to this Affidavit.

That this communication also underscored that the situation had
worsened to a critical point, suggesting that the college building
might collapse imminently if concrete actions were not taken to
halt the influx of water into the campus. Despite these urgent
warnings, and even after a telephonic conversation in which the
Applicant requested a meeting to discuss the matter, the response
was merely another assurance, Respondent No, 6 promised that

Respondent No. 2 would be directed to assess the gravity of the

ailed to conduct any such

again, no action was taken by

either Respondent No, 6 or Respondent No. 2, leaving the

Applicant's concerns unaddressed ang the risk unabated.

(4
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Q 12. That, aggrieved by the persistent inaction of the local authorities,
the Applicant escalated the matter to the Secretary of Urban
Development, Government of Uttar Pradesh, through a letter and
email dated 25.06.2024. In this communication, the Applicant
thoroughly apprised the concerned official of the ongoing crisis
and the failure of the local authorities to act. To substantiate the
urgency of the situation, GPS-tagged photographs depicting the
waterlogged campus and its surroundings were provided,
llustrating the severity of the condition. A copy of Email dated
25.06.2024 is annexed herewith and marked as Annexure no. A

0.

13. That copies of this communication, along with the evidentiary
photographs, were distributed to all respondents and relevant
authorities, aiming to prompt immediate and effective action.
Despite these efforts and the clear directives issued by this
Honorable Tribunal, no remedial measures were undertaken. The
Applicant's plight continued to worsen, with the college campus
remaining submerged in drainage water, in direct contravention of
the orders, judgments, and directives promulgated by this
Tribunal. The inaction thus left the Applicant in an increasingly
perilous situation, effectively ignored by those tasked with
providing relief.

14. That during this period of continued inaction by the local
authorities, the Uttar Pradesh Pollution Control Board (UP PCB)
conducted two inspections of the Applicant college and its
surrounding area, on 25.05.2024 and 19.06.2024. These
inspections were undertaken to assess compliance with the orders
and directives issued by this Honorable Tribunal. The findings of
the UP PCB revealed that no actions in compliance with this
Tribunal’s mandates had been undertaken by Respondent No. 2 or
any other concerned authorities.

. J5. That the photographs attached to the inspection report submitted

this Tribunal through an affidavit dated 26.06.2024 by the UP

B, clearly contradicted the claims made by Respondent No, 2

|egaldmg, their efforts to clean and remove water logging from the
/area The contents of the report not only exposed the lack of
W action but also raised serious concerns regarding the intentions of?‘/
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Respondent No. 2 and other concerned authorities. This evidence
further corroborates and strengthens the Applicant's contentions
regarding the negligence and failure of the authorities to fulfill

their obligations as mandated by this Tribunal.

16. That Respondent No. 2 submitted an Action Taken Report to this

Honorable Tribunal through an affidavit dated 27.06.2024, which
the Applicant contends is replete with falsehoods and misleading
information. This report appears to be a deliberate attempt to
deceive and mislead this Tribunal. It claims that steps have been
taken regarding the cleaning and removal of drainage water from
the college campus and surrounding areas, and alleges that
drainage construction has been initiated. However, these claims

are starkly contradicted by the ongoing conditions on site.

17. That the photographs annexed to the Action Taken Report by

Respondent No. 2 do not depict the actual site in question. The
images provided do not show the college campus or any
recognizable part of the affected area, suggesting that they were
taken at a different location entirely. This misrepresentation
serves to further undermine the credibility of Respondent No. 2's

claims and exposes their efforts to mislead this Tribunal.

18. That moreover, the purported drain construction claimed by

v

Respondent No. 2 to be underway is nowhere to be found near the
campus of the Applicant college or at the proposed site of the
drainage work. The evidence suggests that these are merely
staged photographs intended to create the false impression of
action and compliance. This act of showcasing unrelated and
misleading images as proof of compliance is not only deceptive
but demonstrates a blatant disregard for the directives of this
Tribunal and the urgent needs of the Applicant. A copy of GPS
tagged Photographs of the Applicant College Campus, the drain
waterlogged area and surroundings and Proposed drainage site is

annexed herewith and marked as Annexure no. A 7,

hat further aggrieved by the continued inaction and the

P Inisleading claims made by Respondent No. 2, the Applicant once

rhgain reached out to Respondent No. 2 on 28.06.2024 through
both a letter and an email. In this communication, the Applicant

explicitly disputed the claims of ongoing drainage construction %‘\/
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asserted by Respondent No. 2 in their recent affidavit. The

Applicant provided GPS-tagged photographs as evidence to

uncquivocally demonstrate that no such construction activities

were underway at or near the affected site, A copy of the letter

and Email dated 28.06.2024 is annexed herewith and marked as

Annexure no. 8 to this Affidavit,
20. Th

at in the same correspondence, the Applicant reiterated the

urgent need for Respondent No. 2 to comply with the orders and

directives issued by this Honorable Tribunal. The Applicant

implored Respondent No. 2 (o adhere to these mandates not
merely in form but in substance, to truly address and ameliorate
the environmental and safety hazards currently plaguing the

college campus. Despite these earnest pleas for action, the
situation remained unaddressed, leaving the Applicant without the

necessary remedial measures as directed by this Tribunal.

21. That till full operationalization of the permanent drainage

infrastructure, it becomes imperative to institute interim measures
aimed at facilitating the efficacious evacuation of water
accumulated from drainage, especially within the vicinities and

confines of the Applicant college campus. Such proactive

measures are essential to forestall further environmental

degradation and to protect the health and welfare of the campus
populace.

22. That in view of the imminent onset of the rainy season, it is
paramount that strategic precautions be enacted to forestall the
ingress of drainage water into the college premises. Consequently,
the implementation of temporary, yet potent, mechanisms to

manage and expediently remove any resultant water accumulation

1S necessitated.

23. That Respondents may be directed to conduct a thorough loss

assessment of Applicant college by an authorized governmental

: ; it jective of quantifying the financial damages
T X dg,ﬁ'ncy with the obje quantifying

incurred by the Applicant college as a consequence of the

~ Faforementioned predicaments. Subsequent to this assessment. it is

_ sought that the Petitioner college may be permitted to appropriate
e ie 7))
W application claiming for compensation and be accorded an

exemption from the imposition of court fees, in recognition of the q"f

C7)
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significant  losses endured and the adversity faced,
notwithstanding the Original Application being allowed by this
Hon’ble Court.

24. That in consideration of the Respondents' historical record of non-
compliance, it is respectfully advanced that this case may not be
disposed of until the achievement of a conclusive resolution of the
matter. This prayer is premised on the necessity to ensure full
compliance by the Respondents with the Hon’ble Tribunal’s
mandates and to secure the execution of substantive measures to
ameliorate the environmental harm occasioned.

25. That the applicant hereby prays for the necessary directions to be
issued to the respondents for strict compliance with the order
dated 07.08.2023 and execution of orders dated 15.02.2022 and
01.07.2022 in accordance with the provisions of Section 25 of the
National Green Tribunal Act, 2010, thereby safeguarding the
rights and interests of the applicant and promoting environmental
conservation.

26. That in light of the aforementioned facts and circumstances, the
Applicant humbly prays that this Honorable Tribunal may be
pleased to take the instant affidavit on record and make it part of

//‘TEPONENT

the Execution Application.

Date: 29.06.2024 APPLICANT
Through
HIT SRIVASTAVA) (RAVINDRA LOKHANDE)
(Advocate) (Advocate)

Enrollment No. UP 01215/2017 Enrollment No. MAH 01633/2015
Chamber No. 18, Old Building Chamber no. 318, New Lawyers Chamber.

High Court, Allahabad Bhagwan Das Road, Supreme Court of India, New Delhi

Mob No. 8285872355 Mob No. 9769993511
E.Mail: Advo.l larshit‘@gmail.com E.Mail: advravilokhande@omail.com

VERIFICATION
I Arvind Srivastava, S/o Late Radhey Mohan Lal, aged about 64 years
R/o 87 C Gaighat Road, Dahilamau, Pratapgarh, Uttar Pradesh, do
hereby verify that of paras 1 to 23 are true to my personal
knowledge and paras 24-26 are believed to be true on legal

advice and that I have not suppressed any material fact,

06.2024 C— NGyl Qe

APPLICANT
CE: PRATAPGARH, UTTAR PRADESH
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N IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/hw S, 25,26 &28 of NGT Act 2010)
IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College ..... APPLICANT
Versus
State of Uttar Pradesh & Ors ..... RESPONDENTS

AFFIDAVIT

I, Arvind Srivastava, S/o Late Radhey Mohan Lal, aged about
years R/o 87 C Gaighat Road, Dahilamau, Pratapgarh, Uttar

Pradesh, do hereby solemnly affirm and declare as under:

1. That I am an authorized applicant in the present matter and am
well conversant with the facts and circumstances of the present

case and competent to depose with respect hereto.

2. That | state that the statement of facts contained in the
accompanying Affidavit has been drafted by my counsel on my
instructions, and the same is true to my knowledge as gained from

different sources. That nothing contained therein is false, and

nothing material has been concealed therefrom.

"/ ‘
\ 3@2&‘ o

Verification

B e it

Verified on this 29" day of June, 2024 that the contents of the
above Affidavit are accurate to my knowledge as gained from the
records. That nothing contained therein is false, and nothing

material has been concealed therefrom.

D&ponc
[ (/;m\’“&-—'*-‘* <

tq;ﬁ/'
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. Al

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/wS. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College
..... APPLICANT
Versus
State of Uttar Pradesh & Ors

..... RESPONDENTS
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rediffmail Mailbox of saketpratapgarh
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A2

IN

SUPPLEMENTARY AF FIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(US. 18 r/w S. 25,26 &28 of NGT Act 2010)
IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Sj{:ket Girls Pg College

+++«« APPLICANT

Versus

tate of Uttar Pradesh & O

... RESPONDENTS

4.
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1 attachment(s) - Letter_08-06-2024_Final.pdf (387.69KB)
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1 attachment(s) - Letter_25-06-2024_Final.pdf (6.97MB)
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IN THE MATTER OF:

Saket Girls Pg College

... APPLICANT

Versus

%/ ..... RESPONDENTS

"\,.of Uttar Pradesh & Ors
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A8

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(US. 18 r/w 8. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

..... APPLICANT

Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS
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Mailbox of saketpratapgarh

rediffmail

Subject: AT gkd AT 78 fawl! & e & AU & T
=l
From: saket<saketpratapgarh@rediffmail.com> on Fri, 28 Jun 2024 14:14:49

To: "ecnpppratapgarh”<eonpppratapgarh@gmail.com>

1 attachment(s) - 28-06-2024_Letter.pdf (283.21KB)
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